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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH 

AT HYDERABAD 

C.A. 242/94. 
Lit th M.A.509/94. 	 Dt. of Decision 	10-8-94. 

Mr. C. Srinivasa Rao 
	

Applicant. 

vs 

0. The Sub-Divisional Officer, 
Telecom, Narsipatnam-531 116, 

F: Visakhapatnam District. 

2:. The Divisional Engineer, 
Telecom, Anakapalli-531 001, 
liisakhapatnam District. 

3. The Director General, Telecom, 
Sanchar Shavan, New Delhi-11D 001. 	.. Respondents. 

Counsel for the Applicant 	: Mr. PlUMS. Bhagavan 

Counsel for the Respondents 	Mr, K. Bhaskara Rao,Addl.CCSC. 

CUR AM : 

THE HDN'BLE SHRI A.V. HARIDASAN 	MEMBER (JIJUL) 

THE HON'BLE SHRI A.B. GORTHI 	MEMBER (ADMN.) 
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OR 242/94. 
	 Ut. of Order:10-8-94. 

s,ç3  %Ms. 

(ORDER PASSED BY HON'BLE SHRI A.B.RTHI, MEMBER (A) ). 

* * * 

Miscellaneous Application No.509/94 is not pressed. 

Hence the same is dismissed. 

The prayer in this application is for a direction 

to the Respondents to re-instate him in service from 

1-1-94 and to regularise his services with effect from 

1-5-90 after confering upon him Temporary Status with all 

consequential benefits. 

The applicant states that he was initially engaged 

as Casual iiazdoor under the Respondents on 1-5-90. He 

worked for various spells at Narsipatnam, Anakapally and 

\Iisakhapatnam till 10-9-92. Thereafter he was not engaged 

but on a representation made by him he was re-engaged on 

1-12-93 but onc 1again orally terminated on 31-12-3. 

4, 	Heard Shri ItA.U.S.Bhagavan, learned counsel for the 

applicant and Shri K.Bhaskar Rao, learned standing counsel 

for the Respondents. Shri Bhagavan, counsel for the applicant 

now inrormpd us that the applicant sejfl&ki1jeçpngaged 

andcont1nued as Casual Mazdoor. 'n  view of this and as 

there does not seem to be any dispute regarding the number 
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of 9ays of qoking by the applicant, the app1icaton may be 

disposed of with directions to the Respondents in the 

following terms :- 

(i)the applicant shall be continued to be 

re—engaged as Casual Mazdoor and if his 

retrenchment becomes necessary it would be 

done according to the principle of last 
21 

come, s 	first gd,6961ia; S. 

(ii)the name of the applicant will be 

shown in the seniority list keeping in 

view the number of days of work rendered 

by him and hisse for grant of Temporary 

Status and also subsequent regularisation 

shall be considered by the Respondents 
in accordance with the extant scheme! 

instructions. 

5. 	Original Application is ordered accordingly. 

There will be no order as to costs. 

(A .V.HARIOASA~~ AN 
Nember(J) Member 

	

Ot. 10th August • 1994. 	 4 
6Ztated in open Court. 

DEPUTY REGISTRAR(J) 
a vi] 
Copy to: 
I. The Sub Divisional O?ficer,Telecom, Nársipatnam— 531 116. 

'iisakhapatnam District. 
The Divisional Engineer, Telecom, Anakapalli - 531 001 9 
\Iisakhapatnam District. 
The Director General, Telecom, Sanchar Shavan, 
New Delhi - 110 001. 
One copy to Mr.M.V.A.5.Bhagavan,Advocate,CAT,Hyderabad. 
One copy to Mr.K.Shaskar Rao, AddICGSC,CAT,Hyderabad, 
One copy to Library,CAT,Hyderabed, 
One spare copy. 
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